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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

0JDER NO. 2, iJATI_7-3-2000, 

This matter came up for admission 

'~ ~01~q - 

on 1.3.2000 when the learned CJflsel5 were 

abstraining from attending ca1rt.e noted that 

in this case against the Order of punishm -it of 

recovery of Rs.20,0009'-. from the salary of the 

applicant at the rate of R.2000/- imposed on 

the applicant in Ord 	dated 31.1.2000(Annire.7).. 

Applicant has filed an appeal on 13,2.2000 at 

Anne u re3 and within seven days of filing of 

appeal,he has approached the Tribunal. in vi oa  

of this, we have entertained a Aouk aait the 

majntaiflaojljtv of this DA in vii of the 

provisions in the AT Ct.It is submitted by 

learned counsel for the petitioner that the 

appeal made by him may take time to get disposed 

of and in the meantime by virthe of punishment 

order the amount o ...s.2,000/... will be 

recovered per month franthe salary of the applica-

nt and for which Wttt te will suffer 

considerable hardship as he is. a la paid enployee. 

We have heard 	Mr.A.Rcutray,Learned 

Add 1, S tand i a g c oun s el on w h cm a c opy of the 

petition has Deen served.in consideration of 

the submission made by learned counsel for both 

sides, the OA is disposed of with a direction 

to Respondent N. 3, the Director, pos tal Services, 

S arno at pu r Regi on, w h o i a the App el ta te Au th o ri ty 

in 	j5 case and before whan the apeal dated 

18.2,2000 is filed , 	 dis,-,cs of the appeal 

ithin a peried of 60 days from the date of 

receipt of a copy of thiorder,It is also ordered 

that till the appeal is disosed of , the other 

f recovery issued in Annexure-7 be stayed. 



NOTES OF THE REGISTRY 	
-- 7 	ORDERS OF THE TRIBUNAL 

i th the aove oos er vati ons and di rec ti ons, the 

oigina1 Applicabion is dispos 	of.N- costs. 

vic 

tiemoer(Judl.) 


